#2563 Written Amswers CHAITRA 14, 1830 (SAKA) Written Answers 23564

fewlt % vy gl

449, oft wifwre ww  ewr
vt qfcayw wwr sy ot oy T
o g wor fis

(w) wk 106667 3 feeely wge &
fiset wgw gieard gt ; Wix

(w) o glemedi & fom-
ey frer safyr w2 ?

g oy Wtwge wly (are wfto
Foumo o vw) : (w) sl #
dw qa ¥ 1966 ¥ FoAC A ¥ 8347
1967 ¥ wowex ot ¥ 1363
(28-2-67 T&) |

(w) 1966 & wirex = #
345 *fiT 1967 ¥ v ad F 61
(28—2-67 &%) |

oy wgé
450. s Wiwc Ww ATy : W

T
1
1

~ 14

g ¥ wywi ¥ Pt g o Frdor
s Ayfr@ ot or sewi @

fawir ® forg 9- 98 SOT ~a9F W
s wra ¥ € @00 1967 ®
W g% 1° 80 FUF wWR W ufw
X WY &) uw ¥ IwsEr A2
o g fawior AT # 1968—-69 &%
U T N wwET §

LA.C. Bookings

451, Shri Onkar Lal Berwa: Will e
Minuster of Tourism and Civil Aviatien
be pleased to state:

(a) whether it 1s a fact that certain
complainis have been received by the
Indian Airlines Corporation authori-
tiecs regarding malpractices in the
booking of passengers;

(b) 1if s0, how many passengers
lodged such complaints during the
year 1966-67; and

(c) the action taken by the authori-
ties to redress the grievances of the
complaining passengers?

The Minigtey of Tourism and Civl
Aviation (Dr. Earan Singh): (a) and
(b). ? complaints were received dur-
ing 1968-87

(c) Each complaint was investigated
and corrective action taken wherever
necessary
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Writing of Introduction to Election
Procedure Pamphlet

453, Shri Madho Limaye: Will the
Minister of Law be pleased to state.

(a) whether it i1s a fact that the
Chuef Mimister of Madhya Pradesh
wrote an introduction to the election
procedure pamphlet|{publication of the
Chief Electoral Officer of the M.P
State,

{b) if so, whether any action has
been taken against the Chief Minis-
ter andor the State Chief Electoral
Qfficer for this act of impropriety,
and

(c) if not, the
taking action?

The Deputy Minister in the Mius-
try of Law (Shri D R. Chavam): (a)
and (b) The following 15 an English
wranslation of the  “message” tin
Hind1) contributed by the Chief Minis-
ter of Madhya Pradesh to the “Instruc-
tions to Presiding Officers” .ssued by
the Chief Electoral Officer of the State

reasons  for notl

“In the ensuing general clecuon
going Lo be held in February, 1867,
vou have to perform an important
task ag a Presiding Officer at the
polling station. Every officer at
the polling station should perform
his duties quite impartislly and
diligently as the fair conduet of

electiong is the supreme necessity
of a healthy democracy.

The tradition maintained by the
Election Departmenmt of Madhya
Pradesh, in its efficiency is well
known. I am confident, you will
fully maintain that tradstion. I, on
behalf of the Madhya Pradesh
Administration, expect thig from
yw.ﬂ

The above message shows that it s
Just an exhortation to the Presiding
Officers to be efficient and impartial
in performing their duties and there
appearg to be no ‘“‘impropriety” in it

In fact, a similar message from the
then Chief Minister (Dr. K. N. EKatju)
figured i1n the Instructions issued in
1961.

(c) Does not arise.
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